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{d) whether the Ministry has prescribed any standard operating procedure for
identification of children and transferring them from jails and if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (DR. VIRENDRA KUMAR): (a) to (¢} The Ministry does not maintain
such data regarding children identified and transferred from jails to observation homes
centrally. Section 8 (3)(m) of the Juvenile Justice (Care and Protection of Children) Act,
2015 (JT Act) mandates for regular inspection of jails meant for adults to check if any
child is lodged in such jails and to take immediate measures for transfer of such child
to the observation home. Under Section 8 (3) (I) of the JT Act, Juvenile Justice Board
has to conduct at least one inspection visit every month of residential facilities for
children in conflict with law and recommend action for improvement in quality of
services to the District Child Protection Unit and the State Government. However, the

primary execution of the IJ Act is the responsibility of States/UTs.
{d) No Sir.
Measures against child and women trafficking

2553 SHRI SANJAY SINGH: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

{a) whether any measures have been taken to combat trafficking and exploitation
of children in the form of child beggary, child labour, forcing children in commercial
sexual exploitation-in terms of rescue, rehabilitation, skill development, provision of

alternative livelihood options to the freed survivors of this crime;

(b) whether the Ministry has any action plan to address the need for psycho-
social re-integration and economic restoration of child and women victims of human

trafficking; and

{cy 1l so, the details of measures taken and the budget allocation for these

measures during the last three years, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (DR. VIRENDRA KUMAR): (a) to (c) As per Section 2 (14) (i1), (viii)
and (ix) of Juvenile Justice (Care and Protection of Children) Act, 2015 (JT Act), such

children are considered children in need of care and protection deserving the security
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net of Institutional and non-Institutional care under the JJ Act. As per Section 54 (2)
of JT Act, inspection committees shall mandatorily conduct visits to all facilities housing
children in the area allocated, at least once in three months in a team of not less than
three members, of whom at least one shall be a woman and one shall be a medical
officer, and submit reports of the findings of such visits within a week of their visit,
to the District Child Protection Units or State Government, as the case may be, for
further action. And as per Section 54 (3), on the submission of the report by the
nspection committee, appropriate action shall be taken within a month by the District
Child Protection Unit or the State Government and a compliance report shall be submitted
to the State Government. The primary responsibility of execution of the Act, as such,
lies with the State/UTs. Further, the Protection of Children from Sexual Offences Act,
2012 provides for stringent punishment for persons who, being on the management or
staff of a Home, commit sexual abuse on such child. Central Government is managing
"Child Protection Services" (CPS) (erstwhile Integrated Child Protection Scheme), and
providing financial assistance, as Grant-in-Aid, to the States/UTs for, infer-alia,
undertaking a situational analysis of children in difficult circumstances, for setting up
and maintenance of various types of CCls. The Juvenile Justice (Care and Protection
of Children) Model Rules, 2016 framed under 1] Act, infer-alia specify standards for
physical infrastructure, clothing, bedding, nutrition and diet, as well as rehabilitation
measures such as education, vocational training, counselling etc. Further CPS also
provides for " After care" services after the age of 18 years to help sustain them during
the transition from institutional to independent life. The Ministry of Women and Child
Development and Ministry of Railways have jointly taken an initiative to ensure the
care and protection, security and well being of run away, unaccompanied and trafficked
children who may come in contact with Railway. In order to address the issue a
Standard Operative Procedure (SOP) was formulated i March, 2015 and a Memorandum
of Understanding signed between Ministry of Railway and Ministry of Women and
Child Development on 19th May, 2015. Towards implementation of above SOP, one of
the operative instructions was to set up Child Help Desk at selective Railway Stations.
The scheme supports 24x7 outreach helpline service for children in distress. This
service is available through a dedicated toll free number, 1098 which can be accessed
by children in crisis or by adults on their behalf from any place in the geographical

location of India.

"Ujjawala", a comprehensive scheme to combat trafficking was launched by the
Ministry in 2007 and is being implemented mainly through NGOs. The Scheme has five

components-Prevention, Rescue, Rehabilitation, Re-Integration and Repatriation of
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trafficked victims for commercial sexual exploitation. Under Ujjawala Scheme, funds are
released to the State Government/UT Administration for further disbursal to the

implementing agencies.

The details of fund Released and Utilized by State Govt. during F.Y., 2015-16,
2016-17 and 2017-18 of the Grant released to the States/UTs under Child Protection
Services are given in Statement-1 (See below). Details of the funds released under the

Ujjawala Scheme during the last four vears are given in Statement-II.
Statement-1

Details of fund released and utilized by State Govt.,/UT Administrations during the
financial year 2015-16,2016-17 and 2017-18 current Year under CPS

SL Name of the 2015-16 2016-17 2017-18
No. State

Amount Amount Amount Amount Amount Amount
released TUtilized released Utilized released TUtilized

1 2 3 4 5 6 7 8

1. Andhra Pradesh 23858 500.52 11074 58632 146988 153711

2 Arunachal 57168 Q.02 5229 17954 643.71 180.00
Pradesh
3 Assam 59790 102507 41364 111298 293268 178753
4 Bihar 268789 189652 278792 192333 54156 163369
5 Chhattisgarh 395555 208626 52777 168325 318197 248627
6 Goa 23525 39.68 3683 .27 728.53 54.44
7. Guarat 232890 151037 76995 152653 59011 176724
8  Haryana 49644  350.89 000 122485 185822 250000

9 Himachal Pradesh 60404 125512 234548 239026 183501 183311

10.  Jammu and

Kashmir 11335 0.00 4312 11471 807.48 37462
11, Tharkhand 369.88 38742 84011 34214 171457 164176
12 Kamataka 184524 219366 372080 370953 327245 136404
13, Kerala 94439 660.25 26050 2169 184945 127572

14 Madhya Pradesh 111603 237381 250388 233583 326277 258237
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1 2 3 4 5 ] 7 8
15.  Maharashtra 313875 197529 227233 156937 608.15  1308.75
16, Manipur 308218 116331 24134 70047 188633 2103.00
17. Meghalaya 146955 1497838 206033 206033 184660 184660
18, Mizoram 207944 207944 194955 194955 191751 191751
19 Nagaland 25765 147321 135037 1447350 145745 145745
20, Odisha 330007 266074 108922 258078 259930 277385
21.  Punjab 820.81 51557 58167 71831 14324 87543
22, Rajasthan 325892 292943 000 226752 475230 129598
23, Sikkim 56200 30374 60118 36587 662.76 12543
24, Tamil Nadu 82504 428278 1303937 364855 201312 351230
Telangana 35488 9394 19564 182398 89482 63308
Tripura 71063 68020 67604 41530 44681 499.00
27 Uttar Pradesh 288418 329357 320719 310982 183067 422298
28.  Uttarakhand 66.88 389 1554 18754 Q0757 73140
29, West Bengal 50867 106729 676387 352260 507356 423267
30. Andaman and 3603 36.03 36.88 3676 3166 9336
Nicobar Islands
31. Chandigarh 35782 32415 24544 27853 19432 17273
32, Dadra and Nagar 5866 5.84 177.59 59.11 24.82 69.90
Haveli
33.  Daman and Diu 82382 5769 126.42 8033 21.89 83.00
34 Delhi 136340 93153 97864 102494 35433 129568
35. Lakshadweep 0.00 0.00 0.00 0.00 - -
36.  Puducherry 55960 62275 82633 76869 11435 42620
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Statement-I1

Details of the funds released under the Upjawala Scheme during the

last four years

Sl No. Name of State/UT 2015-16 2016-17 2017-18
L Andhra Pradesh 7199 23305 12227
2 Arunachal Pradesh 975 0 0
3 Assam 38522 280.88 365,59
4 Bihar 0 2338 289
5. Chhattisgarh 10.84 4654 3875
6, Goa 0 0 0

7 Gujarat 3288 4396 5937
8. Haryana 731 14.78 0

9 Himachal Pradesh 0 0 0
10, Jammu and Kashmir 0 0 0
1. Jharkhand 0 0 0
12, Kamataka 265.66 23552 32027
13 Kerala 3157 2421 3943
14 Madhya Pradesh 706 8.54 1059
15, Maharashtra 304.75 28741 294.45
16, Manipur 15223 11766 253.88
17 Meghalaya 0 0 0
18 Mizoram 95 21.67 26.87
19, Nagaland 2517 12.07 14.96
20, Odisha 23302 30724 25062
21.  Punjab 0 0 0
22, Rajasthan 107.27 21.82 143.86
23 Siklam 1051 0 24382

24. Tamil Nadu 939 8843 5931
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Sl. No Name of State/UT 2015-16 2016-17 2017-18
25. Telangana 98.29 4428 109.89
26.  Tripura 0 0 0
27, Uttarakhand 292 53.56 82.05
28, Uttar Pradesh 48.57 89.53 111.18
29 West Bengal 50.17 0 84.34
30.  Andaman and Nicobar 0 0 0
Islands
31.  Chandigarh 0 0 0
32, Dadra and Nagar Haveli 0 0 0
33.  Daman and Diu 0 0 0
34 Del 0 0 0
35.  Lakshadweep 0 0 0
36.  Puducherry 0 0 0
ToTar 2067.07 2031 245054

Study on functioning of NCPCR

2554 DR. VINAY P. SAHASRABUDDHE: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) since when the National Commission for Protection of Child Rights (NCPCR)

1s functioning and what has been its role, so far;

(b)  whether the Ministry has undertaken any study of the functioning of NCPCR,

so far;
(c) if so, the outcome thereof, and
(d) if not, the reasons why such study has not been undertaken?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (DR. VIRENDRA KUMARY): (a) The National Commission for Protection
of Child Rights (NCPCR) is a statutory body constituted in March, 2007 under the
Commissions for Protection of Child Rights (CPCR) Act, 2005. The Commission's mandate



